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. V’hether Reporters of local pepers inzay be allowed to see the meﬂﬂ | '
e | /2{ To be referred to the Neporter or not?

Whether their Lordships wish to see the fair copy of the Judgement?

AL L LR Rl L L




-y

Versus

- Sr.Supdt. Traffic,Allahabad & another

Hon'ble Ajay Johri, A.M.

This is an application under Section 19 of the
Administrative Tribunals Act XIII of 1985. The applicant, Shobha Ram
Gupta, is a retired S.S.(F) D.T.Q., Ghaziabad. He filed this application
on 24.9.1987 seeking relief that his pay may be stepped up and brought
at par with that of his junior viz. S.L. Gaira. Further he prayed that
he may be allowed to draw the arrears arising therefrom.
2 The applicant's case was that af:;r passing the
recruitment examination held on 16.10.1950 and after undergoing
:prescribed training he entered the Telegraph Department as a Te_l.agr_a_
-phist on 1.10.1951. One S.L. Gaira also entered the Department on
ad hoc basis. He could not pass the recruitment examination with

the result that his services was put to an end but due to extreme

shortage of Telegraphists he was reemployed and subsequently his

services were regularised. The applicant and his fellow other appointees

who should have ranked senior to S.L. Gaira and other co-app:

along with him belonging to the exempted category pressed t eir

demand for revising their seniority as this was not done in 1979. %
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therefore, the relief sought for is al-readyf* given to him.
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circumstances the application becomes infructuous. However, Sri

R

has prayéd that the reliefs granted to the applicant mgy

expeditiously. Though there is no such prayer in ' the relief

for in the application axd, in view of theé fact that the applicani

has already retired and one would like to see the fruits of his labour 3
in dﬂs own life time, I direct that the arrears of the pay to which

the " applicant is entitled to may be paid to him within a period of

two months from the date of issue of these orders. His pension also ,,
i R
needs to be refixed. This may also be done as soon as possible, but =
¥ o

not latger than six months from the date of receipt of these orders.
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The application is disposed of accordingly. Parties will bear their

own Costs.

Dated: March 29, 1988.
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